FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SANFORD VITRIFIED PRIVATE

LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor

SANFORD VITRIFIED PRIVATE
LIMITED

2. Date of incorporation of corporate debtor

05/06/2010

3. Authority under which corporate debtor is incorporated /
registered

Registrar of Companies, Ahmedabad

4. Corporate Identity No. / Limited Liability Identification
No. of corporate debtor

U26933GJ2010PTC061005

5. Address of the registered office and principal office (if
any) of corporate debtor

Survey No. 121/p6, B/h. Solaris Vill.
Sartanpar, Tal. Wankaner, Dist. Rajkot,
Sartanpar, Gujarat, India - 363642

6. Insolvency commencement date in respect of corporate
debtor

31.08.2026

7. Estimated date of closure of insolvency resolution
process

27.02.2027 (i.e., 180 days from the
insolvency commencement date)

8. Name and registration number of the insolvency
professional acting as interim resolution professional

Mr. Chetan B. Patel

IBBI Registration No.: IBBI/IPA-
002/1P-N00819/2019-2020/12561
AFA valid utpo: 30.06.2027

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Address: A-106, Titanium Square,
Thaltej Cross Road,
Sarkhej-Gandhinagar Highway,
Thaltej, Ahmedabad-380054.
Email: chetanpatelcs@gmail.com

10. Address and e-mail to be used for correspondence with
the interim resolution professional

Address: A-106, Titanium Square,
Thaltej Cross Road,
Sarkhej-Gandhinagar Highway,

Thaltej, Ahmedabad-380054.

Email: sanfordcirp@gmail.com (To be
used for submission of claims)

Ph: 9925002277

11. Last date for submission of claims

14.09.2026

12. Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim
resolution professional

Name the class(es)

No classes identified as yet

13. Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class (Three
names for each class)

No classes identified as yet

14. (a) Relevant Forms and
(b) Details of authorized representatives are available at:

Web link:
https://ibbi.gov.in/home/downloads
Physical Address: [Correspondence



sanfordcirp@gmail.com
https://ibbi.gov.in/home/downloads

| Address of IRP as at No. 10 above]

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench, Court-II,
vide its Order dated 31.08.2026 passed in CP (IB) No. 2 of 2026, has ordered the commencement
of a Corporate Insolvency Resolution Process of SANFORD VITRIFIED PRIVATE LIMITED
on 31.08.2026.

The creditors of SANFORD VITRIFIED PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 14.09.2026 to the Interim Resolution Professional at the
address mentioned against entry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.
13 to act as authorised representative of the class [specify class] in Form CA.-Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date:03.09.2026
Place: Ahmedabad (8d/-)
IP Chetan B. Patel
Interim Resolution Professional
IBBI/IPA-002/IP-N00819/2019-2020/12561
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| Sfpstwriid d@ 3T @sicT Bank of Baroda

CHANDKHEDA BRANCH, G-1-2, Pebble Bay, Opp. New C G Road,
Chandkheda, Ahmedabad-382424, Gujarat

Phone : +91 99784 46510 E-mail: chandk@bankofbaroda.co.in
POSSESSION NOTICE (IMMOVAHRLE PROPERTY] APPENDIX-IV [SEE RULE 8(1))
Whareas, The undersigned being the Authorized Officer of tha Bank of Baroda
under the Securitization and Reconstruction of Financial Assets Act, 2002 and
in exercise of the power confarred under section 13(2) read with Rula 3 of the
Security Interest (Enforcement) Rules, 2002 issved demand notice dated
06.06.2026 calling wpon the borrower Mfs SHYAM GERAMIGS (Prop. Late
Amruthhai R Jadav) & Mrs. Kokilaben Amrutbhai Jadav (Legal Heir of Late
Amruthhal R Jadav) & Mr. Raj Amrutbhal Jadav (Legal Heir of Late
Amruthhai R Jadav to repay the amount mentioned in the notice Being
aggragated Amount Rs.3.04,473.74 (Rupees Three Lakhs Four Thousand
Four Hundred Sevenly Three and Sevenly Four Paise only) together with
further inferast thereon at the contractual rate plus costs, charges and expenses
till date of paymeant within 60 days from the date of raceiptof the sasd notice
The Borrower having failed to repay the amount, notice1s hersby given to the
borrower and the public in genaral that the undersigned has taken SYMBOLIG
POSSESSION of the proparty described herein below in exercise of powers
conferred on him/her under Sub-Section {4) of Section 13 of Act read with Rule
8 of the Security Interast Enforcament Rulas 2002 on 01st day of Sept, 2026.
The borrowermortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be
subjects to the charge of the Bank of Baroda for an amount Rs. 3,04,473.74
(Rupees Three Lakhs Four Thousand Four Hundred Seventy Three and
Seventy Four Paise only) Plus, furthar interest there onat the confractual raie
plus cost charges till date of payment loss recovery,
The borrower's allention is invited lo the provisions of sub-section (8) of
section of the SARFAESI Act. Respect of time available, to redeem the
secured assets,

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECE AND PARCEL OF immovable property situated at
Residential Tenemeant No, 103/599, Khodiyar Nagar, in Gujarat Housing
Board, 10C Road, Chandkheda, Ahmedabad, admeasuring about 66 50,
Yards of land & 132 Sq. Yards of construction, situated on land bearing
Revenue Survey No. 4480f Mouje - Chandkheda, Taluka - Sabarmati,
oub District at Ahmedabad-2 (Vadaj), Dist - Ahmedabad and the said
property bounded as follows :

Towards East : Comman Wall of Tenement No.103/602, Towards Narth ;
Commeon Wall of Tenement No. 103/598, Towards West : Society Road,
Towards South : Common Wall of Tenement No. 103/600
Date : 02-09-2026

Place : Ahmedabad

Authorised Officer
Bank of Baroda

Qf i 2 agteT

d 3iiw asleT Bank of Baroda

CHANDKHEDA BRANCH, G-1-2, Pebble Bay, Opp. New C G Road,
Chandkheda, Ahmedabad-382424, Gujarat

Phone : +91 89784 46510 E-mail: chandk@bankofbaroda.co.in
POSSESSION NOTICE (IMMOVABLE PROPERTY) APPENDIX-IV [SEE RULE B(1)]
Wheraas, Tha undersigned baing the Authorized Officer of tha Bank of Baroda
under the Securifization and Reconstruction of Financial Assets Act, 2002
and inexercise of the power conferred under section 13(2) read with Rule 3 of
the Security Interest (Enforcernent) Rules, 2002 issued demand notice dated
24.04.2026 calling vpon the borrower Mr. Mahendrabhai Bhagvanbhai
Prajapali (Borrower), Mrs. Madhuben Prajapali {Co-Borrower),, to rapay
the amount mentioned in the notice being aggregated Amount Hs.
31,24,713.58 (Rupees Thirty One Lakhs Twenty Four Thousand Seven
Hundred Thirteen and Fifty Eight Paise only) together with lurther Intarest
thereon ab the confractual rate ples costs, changas and expenses till date of
payment within 60 days from the date of racespt of the said notice
The borrower having fatled to repay the amount, notice is hereby given ta the
borrawer and the public in general that the undersigned has taken PHYSICAL
POSSESSION of the property described herain below i exercise of powers
conferrad on him/er undar-Sub Saction (4) of Saction 13 of Act read with Rule 8
of tha Security interest Enforcemant Rules on 30th day of August, 2026.
The borrower'mortgagor in particular and the public in general is hereby
cautioned not to deal with the proparty and any dealing with the property will
be subjects to the charge of the Bank of Baroda for an amount
Rs.31,24,713.58 (Rupees Thirty One Lakhs Twenty Four Thousand Seven
Hundred Thirteen and Fifty Eight Paise only) Flus. further interest there on
atthe contractual rate plus cost eharges Hll date of payment lass recovery.
The borrower's attention is invited to the provisions of sub-section (8) of section
of the SARFAESI Acl. Respect ol time available, to redeem the secured assets.

DESCRIPTIOM OF THE IMMOVAELE PROPERTY

All that pieces and parcels of immaovable property situated at Fiat numbar T-
101, Block No.T -an 1st floor (Ground floor as per approved plan),
admeasuring about 115.51 Square meters, built up area and aiso having right
of undivided share in land 43.20 Sguare meters in the Schemea known as
‘BLUE IRIS-II" constructed on N.A. Land bearing survey no_ 759, 7601, 777,
778 & 803 of Town Planning Scheme no, 114 (VMastral-Hamal), Allotted Final
Plot no. 2011 (Sub Plot Mo, 3), Admeasuring 7281.24 Sguarg meters,
situated at Mouje: Vastral, Taluka: Vatva and District: Ahmedabad and
Registration Sub District of Ahmadabad 12 (Nikol) belonging to
Mahendrabhal Bhagvanbhal Prajapati. Boundaries as under
Towards East ; Unit/Flat No. U-104 Towards Morth ; Garden
TowardsWest: Unit/FiatNo. T-104  Towards South : Unit/Flat Mo, T-102

Date ; 02-09-2026 Authorised Officer
Plage = Ahrmegdabad Bank of Baroda

Bk of Baroda

m SONU INFRATEGH LIMITED

CIN: L45500GJ2017PLC099276
Registered office: Platinum 404, 4th Floor, Park Colony, Opp. Joggers Park,
Jamnagar-361008 Guijarat. Gontact No.: + 0288 2555089,
E-mail ID: compliance.sonuinfratech@gmail.com, Website: www.sonuinfratech.com

Notice of The 9" Annual General Meeting of The Company and E-voting

NOTICE is hereby given that the 9th (Ninth) Annual General Meeting (AGM) of the

Members of Sonu Infratech Limited will be held on Friday, September 25, 2026 at

04:00 PM. (IST) through Video Conferencing (“VC”) / Other Audio-Visual Means

(“OAVM”) to transact the Ordinary and Special businesses as set out in the notice of

9th AGM. The Venue of the meeting shall be deemed to be the registered office of the

company Platinum 404, 4th Floor Park Colony, Opp. Joggers Park, Jamnagar-

361008, Guijarat, India.

In accordance with the 14/2020 dated April 08, 2020, Circular No. 17/2020 dated

April 13,2020 and latest being General Circular No. 03/2025 dated 22nd September,

2025 (“MCA Circulars”) the Notice of AGM along with Annual Report 2025-26 has

been sent through electronic mode only to those Members whose email addresses

are registered with the Company/ Depositories. Member may note that Notice and

Annual Report 2025-26 have been uploaded on the website of the Company at

https://www.sonuinfratech.com/ , website of National Stock Exchange of India

(NSE) Limited at www.nseindia.com and on website of National Securities

Depository Limited (NSDL)i.e. www.evoting.nsdl.com. Additionally, a letter

providing the web-link, including the exact path, where the complete details of Notice

and Annual Report are available, is also dispatched to those shareholder(s) who
have not registered their e-mail addresses with Company/ register and share transfer
agent/ depository(ies)/ depository participant(s).

In light of the MCA Circulars, the shareholders whether holding equity shares in

demat form or physical form and who have not submitted their email addresses and

in consequence to whom the notice of 9th AGM and Annual Report 2025-26 could
not be serviced, may temporarily get their e-mail addresses registered by following
the procedure given below:

1. Incase shares are held in physical mode, please provide necessary details like
Folio No., Name of shareholder, scanned copy of the share certificate (front and
back), PAN (self-attested scanned copy of PAN card), AADHAR (self-attested
scanned copy of Aadhar Card) by email to
compliance.sonuinfratech@gmail.com.

2. In case shares are held in demat mode, please provide details like DPID-CLID
(16 digit DPID + CLID or 16 digit beneficiary ID), Name, client master or copy of
Consolidated Account statement, PAN (self-attested scanned copy of PAN
card), AADHAR (self-attested scanned copy of Aadhar Card) by email to
compliance.sonuinfratech@gmail.com.

3. Alternatively member may send an e-mail request to evoting@nsdl.com for
obtaining User ID and Password by proving the details mentioned in Point (1) or
(2) asthe case may be.

Post successful registration of the e-mail address, the shareholder would get the
user-id and the password to enable e-voting for 9th AGM.
In case of any queries, shareholder may write to the Company at
compliance.sonuinfratech@gmail.com. Shareholders are requested to register/
update their Email Ids with their Depository Participant(s) with whom they maintain
their DEMAT accounts if shares are held in dematerialized mode by submitting the
requisite documents.
There being no physical shareholders in the Company, the Register of members and
share transfer books of the Company is not closed. Members whose names are
recorded in the Register of Members or in the Register of Beneficial Owners
maintained by the Depositories as on Friday, September 18, 2026 (“Cut-off date”),
shall only be entitled to avail the facility of remote e-voting as well as e-voting on the
Annual General Meeting.
Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with
Rules made thereunder (as amended) and Regulation 44 of SEBI (LODR)
Regulations, 2015 (as amended) and above mentioned MCA Circulars, the
Company is providing facility of remote e-voting and e-voting on the date of the AGM
to its Members in respect of the businesses to be transacted at the AGM. For this
purpose, the Company has entered into an agreement with NSDL for facilitating
voting through electronic means.
The remote e-voting will commence on 9:00 A.M. on Tuesday, September 22, 2026
and will end on 5:00 PM. on Thursday, September 24, 2026. During this period, the
members of the Company holding shares as on Cut-off date may cast their vote
electronically (Remote E-Voting). Members may note that (a) the remote e-voting
module shall be disabled by NSDL after the aforesaid date and time for voting and
once the vote on aresolution is cast by the member, the member shall not be allowed
to change it subsequently; (b) the facility of e-voting shall be made available at the
9th AGM; and (c) the members who have cast their vote by remote e-voting prior to
the 9th AGM may also attend the 9th AGM but shall not be entitled to cast their vote
again. Detailed procedure for remote e-voting/ e-voting is provided in the Notice of
the 9th Annual General Meeting.

Any person, who acquires shares of the Company and become member of the

Company after dispatch of the Notice of AGM and holding shares as on the cut-off

date i.e. Friday, September 18, 2026, may obtain the login ID and password by

sending a request at evoting@nsdl.com or
compliance.sonuinfratech@gmail.com. However, if you are already registered with

NSDL for remote e-voting then you can use your existing user ID and password for

casting your vote. If you forgot your password, you can reset your password by

using “Forgot Password” option available on www.evoting.nsdl.com.

In case of any queries for e-voting, you may refer the Frequently Asked Questions

(FAQs) for Shareholders and e-voting user manual for Shareholders available at the

download section of www.evoting.nsdl.com or call on toll free no.: 1800-222-990 or

send a request at evoting@nsdl.com.Members may also contact Ms. Princess Jain,

Company Secretary of the Company at the registered office of the Company or may

write an e-mail to compliance.sonuinfratech@gmail.com or may call on 86900

46795 for any further clarification.

MEMBERS CAN ATTEND AND PARTICIPATE IN THE ANNUAL GENERAL MEETING

THROUGH VC/OAVM FACILITY. THE INSTRUCTIONS FOR JOINING THE ANNUAL

GENERAL MEETING THROUGH VC/OAVM ARE PROVIDED IN THE NOTICE OF THE

9TH ANNUAL GENERAL MEETING. IN CASE THE SHAREHOLDERS/MEMBERS

HAVE ANY QUERIES OR ISSUES REGARDING PARTICIPATION IN THE AGM, YOU

CAN WRITE AN EMAIL TO EVOTING@NSDL.COM OR CALL US: - TEL: 1800-222-

990. MEMBERS ATTENDING THE MEETING THROUGH VC/OAVM SHALL BE

COUNTED FOR THE PURPOSES OF RECKONING THE QUORUM UNDER SECTION

103 OF THE COMPANIES ACT, 2013.

For, Sonu Infratech Limited
Sd/-
Ramiji Shrinarayan Pandey

Chairman & Managing Director
Chief Financial Officer

DIN: 02815473

Date: 01.09.2026
Place: Jamnagar

| EI tiona eimeral am ¥ punjob national bank

BO : KANDLA FREE TRADEZONE (139800), DIST. : KUTCHH-BHUJ, GUJAP .«
Email : bo1398@pnb.bank.in

VWinereas, The undersigned being the Authorized Officer of the PUNJAB NATIONAL
BANK, under the Securilization and Reconstruction of Financial Assels and Enforcamend
of Secunty Inferest Act. 2002 and in exercise of powens confermed under section 1. read
with rube 3 of the Security interest (Enforcement) Rules, 2002 ssued a Demand Motice
Datad 048.06.2026 calling Mr. Hareshbhai Gopalbhai Bhagat (Borrower), Mrs, Pritiben
Hareshbhal Bhagat (Co-Borrower) and Mr. Suthar Jayprakash Manakram
(Guarantor) to repay the amount menfioned in the nolice Being Rs, 4,55,544,08/-
(Rupses Four Lakh Fifty Five Thousand Five Hundred Forty Four and Eight Palsa
Cinly) within 80 days from the date of noficedate of receipt of the said nofice,

Tha Eorrower having failed $o repay fhe amount, nobics.is hereby given o the
Borrower! Guaranior and the Public in .general that the undersigned has iaken
Possession of the proparty dascribed henain bekew in axarciss of powars confermad an
himiher imder sub-saction (£) of section 13 of Act read with rube & of fhe Security Infenest
Enforcement Rufes, 2002 on this the 1st Day of September of the year Two Thousand
and Twenty Six.

The BorraweriGuarantor in pasticutar and the publicin genaral is herely cawfionad
riot o deal wilh the property and any dealing s with the prapery will be subjectio the chame
of the PUNJAB NATIONAL BANK for an amaunt of Bz, 4,55,544.08- (Rupees Four
Lakh Fifty Five Thousand Five Hundred Forty Four and Eight Paisa Only) and
Inberest Therson,

The Bomrawer's [ Guarantor's | Morigegor's Atienfion is invited to Provisions of Sub-
Section (B of Section 13 of the Aclin Respect of ime Available to Redesim the Secured
f5zats

Description of the Immovable Proparty

(Equitable Morigage of Immovable Properties):

Primary Security ; AR that Open Space, Admeasunng about 57.70 Sq. Mirs. or
thereabouts being the Area of Dpen Spece for Flal Mo, "A7, Frst Floor of Plat Ma, 3583,
Seclor-T, sifualed al Gandhidham in Regisirabion  Sub-Diglrict of Gandhidham,
Registration Disirict of Kulch, inihe State of Gujaral and Bounded as under ; Bounded
on the Morth by : Rozd, Bounded on the South by : 3isircasel Cpen Space for FF. Flad
Mo, G, Bounded on the East by : Open Space for Flaf FF. Mo, B, Bounded on the West
by s Main Plot Mo, 354, Property Owner ; Mr. Hareshbhal Gopalbhai Bhagat

(Doc No, 0297 Dated 22.01,2014)

Date : 01.09.20286,
Place : Gandhidham

Authorized Officer,
Punjab Mational Bank

POSSESSION NOTICE (For Movahle/ Immovable Property)

Remus .i. REMUS PHARMACEUTICALS LIMITED
eI A LEREE R PR D
Regd. Office ; 1101 to 1103, South Tower, One 42,

B/h. Ashok Vatika, N Jayantilal Park BRTS, Ambli Bopal Road,
Shmedabad - 380 054, Gujarat | Tel.; 079-2990 Q857
Wahsite : warw. remusgharma.com | Email |D ; cs@remuspharma.com
Information regarding Eleventh (11th)

Annual General Meeting to be held through Video Conferencing
("VC")/Other Audio-Visual Means(“0AVM™)

The Elevenih { 11th) Annual General Meeting (“AGM™) of the Members of Remus
Pharmaceuficals Limited (the "Company”™) will be held on Tuesday, September 29,
2026 at 11:30 AM. {I15T) through Video Conferencing(™VC")fOther Audio Visual
Means (“OVAM"), in compliance with the applicable provisions of the Companies
Act, 2013 read with General Circular Mo, 09/2024 dated Seplember 19, 2024,
General Ciroular No, 0402023 dated Seplember 25, 2023, General Circutar No,
1002022 dated December 28, 2022, General Circular No, 2172021 dated
December 14, 2021, General Circular No. 022021 dated January 13, 2021,
General Circular No, 2002020 dated May 05, 2020, General Circutar No 172020
dated April 13, 2020 and General Circular No, 1472020 dated  Aprl 08, 2020
issLed by the Ministry of Corporate Affairs ("MCA") and Securities and Exchange
Board of India (“SEBI”) vide its Circular No. SEBIHOCFD/CFD-PoD-
2IPICIRF2023/167 dated October 07, 2023 &SEBI Circular No,
SEBIHOCFDICFD-PoD-2/PICIRI2024/133 dated Oclober 03, 2024 (hereinafler
collectively refarrad to'as "Circulass™), o fransact the businesses as will ba satin
thee niotice of AGM.
In compliance with the above circulars, efecironic copies of the Notice of the AGM
alomg with the Annual Report of the Company for Financial Year 2025-26 will ba
sent-fo those shareholders, whose emsil addresses arg regisiered with the
Company/Depository  Particpant{s), on their email acdress. The aforesaid
documents. wi#l also be avaiiable on the websie of the Company &t
www.remusphamma.com, the website of Stock Exchange ie. National Stock
Exchange of India Limited at www.nseindia.com and the Company's RTA e-voting
wehsite at hitps:iinstavole inkintime.co inf
The Company is providing bo s members a facility to exarciss their nght bo vate on
businesses as will be sel m the MNotice of AGM through E-Voling, The Company
has engaged its RTA, MUFG Intime India Private Limited {("MUFG®) to provide the
facility of remate E-voling and facility of E-voling to the members participating in
the AGK through VCIOAYM. The Members will be provided with a facility to attend
the AGM through VCIOAVM at htps:tnstameet.in.mprms.mufg.com, The process
and manner of remote: E-voting, attanding the AGM through VCOAVM and E-
voting during AGM, for members holding shares in demat form or physical form
and for the members who have not registered their emas addrass, will be provided
inthe Motice of AGM.
fMember ara requested fo follow the bebow menfioned insiructions to register
updaia theiremas addressas:
| Physical shareholders can registerfupdate the contact
details through submitting the requisitaForm I5R-1 along
with the supparting documaents.
Farm 1SR-1 can be obtained at following the Eink:
hittps:/iweb.in. mpms.mufg.com®Y C-downloads. himl
In case of any queries, shareholders may wrie
tﬂ:ennﬁces@in.mpnﬁ.mufg.cﬂm.
| For more information on updating the email and Mobile
details, please reach outto the respectve DPIs), whera the
DEMAT a'cis being held.

| Physical Holding

Demat Halding

By order of the Board

For Remus Pharmaceuticals Limited
ad/-

Arpit Deepakkumar Shah

Managing Director

DIN : 07214641

Date : September 02, 2028
Place : Ahmedabad

i 3w aiey O —

U Slswiscid & 37T @51GT Bank of Baroda
CHANDKHEDA BRAMCH, G-1-2, Pebhle Bay, Opp. New C G Road,
Chandkheda, Ahmedabad-382424, Gujarat
Phone : +91 99784 46510 E-mail: chandk@bankotharoda.co.in
POSSESSION MOTICE (IMMOYABLE PROPERTY) APPENDIX-IV [SEE RULE B{1]]

Whereas, Tha undersigned baing the Authonized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets Act. 2002 and
in exercise of the power conferred under section 13(2) read with Rule 3 of the
cecurity Inferest (Enforcemeant) Rules, 2002 issued demand notice dated
09.06.2026 calling upon the borrower Mr. Jayesh Shukla and Mrs. Anamika
Shukla to repay the amount mentioned in the notice being aggregated Amount
Rs.51,10,897.00 (In Words Rupees Fifty One lakhs ten thousand eight
hundred ninety seven only) together with further interest thereon at the
contractugl rate plus costs, charges and expenzes Bl date of payment within 60
days from the date of recaipt of the said notice.

The Borrower having failed to repay the amount, notica is hereby given to the
borrowar and the public in general that the undarsigned has taken SYMBOLIC
POSSESSION of the property describad hergin befow in exercise of powers
conferrad on him/er under Sub Section (4) of Section 13 of Act read with Rule
Eof the Securty Interest Enforcemeant Rules 2002 on 0st day of Sept, 2026,
Tha borrower/mortgagor in particular and the public in ganeral is heraby
cautioned not to deal with the property and any dealing with the proparty will be
subjects to the charge of the Bank of Baroda for an amount Rs.51,10,897.00
(In Words Rupees Fifly One lakhs len thousand eighl hundred ninety seven
only) Plus, further interast there on at the contractual rate plus cost charges fill
date of payment I0ss recovery.

The barrower's attention is Invited lo the provisions of sub-section (8) of
section of the SARFAESI Act. Respect of time available, lo redeem the
secured assels.

All that piece and parcel of immovabie proparty situated at Residential Flat No
A-702. on Tth floor, Block Mo, - A, HIMALAYA PINNACLE, admeasuring about
81.89 square meters [Total Carpet Area] with 2730 Square Meters undivided
share in Land, constructed on land béaring Ravanue Survay No. 249 Hissa No
1, admeazuring 8094 Sq.AMtrs. And Ravenue Survey No 250F admeasuring
11028 5q, Mtrs., Total 19122 Sq. Mtrs,, NA land which falls in TP 5¢heme
Mo.69 and allotted Two Final Plots, Final Plot No. 1671, Admeasuring 8198 Sq
Mirs., Final Piot No.16/2, admeasuring 3276 Sq. Mirs, Situated at Mouje-
Chandkheda, Taluka-Sabarmati, District ; Ahmedabad and Registration | Sub
District at Ahmadabad-2 (Vadaj) and the said proparty bounded as follows :
Towards East : Flat No. A-T0Z Towards West : 24 Mirs. Wide Road

Towards Morth : Fiat No, B-703 Towards South : Flat No. A-701

Date : 02-08-2026 Authorised Officer
Place ; Ahmedabad Bank of Baroda

DESCRIPTION OF THE IMMOVABLE PROPERTY

THURSDAY, SEPTEMBER 3, 2026
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Bank of Baroda - Sabarmati Branch,
. '--..-'-" Hank of Bareda

Ahmedabad, Gujaral Mob: 99784 46543

APPENDIX-1V (SEE RULE 8(1))
POSSESSION NOTICE (5YMBOLIC) (For Immovable Property)

Wheregs, The undersigned baing the aulthorized officer of Bank of Baroda ureler the
SARFAESIAGL 2002 and i axerciseof pavwers condernad under seclian T3{2) read with nde 3 of
tha sacurity inlerest (Enfoecemeant) Rules, 3002 issuad damard nofice  on dated 1805, 20246
callisgupon iha Borrowes'Guarankon Marlgagar MYs SLF Industries | Proprietarship Firm)
by its Propristor Mrs. Yaishall Chintan Panchal | Bormower & Mortgagor ) and Mr. Chintan
Nitinbhai Panchal [ Guarantor-& Marigagor | 1o repay Be amount menticned in (he notos
being agorepated Amownt Rs69.71,353.72 (Rupees Sixty Mine Lakh Seventy One
Thousand Three Hundred Fifty Three & Seventy Two Paisa Only) logether wih further
intarast theracn al the corractual rate plus casks. changes and axpenzas Wl date of paymant
withim 60 days from the data of receiptof the said notics.
Tha Borrpwer having failed 1o repay lba-amound, nodica is hereby given {o the barmowar and ha
public in general that the undersigned has taken SYMBOLIC POSSESSION of the property
dascribed hanein below in eerciss of powers confiared on ke under Sub Section {4} of Section
3 ofAck raad with Rue B of the Security Interest Endorcement Rules 2002 on this the 315T day
of August of the year 2026,
Tha Bormpwer ! Mortgegoes in particidar end tha public in generalis hereby caufionsd nol fodeal
with The property and any dealings wih property wll be subject Ioihe chare of Bank of Baroda
for &n amoont of Rs.658,71,353.72 (Rupses Sixty Wine Lakh Seventy One Thousand Thres
Hundrod Fifty Three & Seventy Two Paisa Only) Plis fusther interest there on 31 The
contractual rale plus cosf charges till dabs of paymani less rmcovary(if any).
The Bomrower's. aflention i invited ta the provisions of Sub-Saction (8) of the secton of the
SARFAESI Az, inraspactal lima availabla, fo radeam he securad assals.
Description Of The Immovable Property:
Immavaike propety bearing Blck Mo, 0, Flat Mo, C804 on 5h Floor (Az per bragcher Block
Mo, "7 &= per plan pass by AMC), super built up sred admeesurng shoul 1202 5.5, e
16T sq.mls, (Dislt up arsa admeasurmg aboul BT81E sq B, e V81050 mis) wilh
undivided nght in land and rghs of use of comimaon faciliiies and amenitias, scheme known &S
"PARIEHEAAR - |7, land on Parishkaar - I Co-oparative Howsing Saciety Lid, itis ragbarad
uncher The Gugarat Co-operialve Soceby Act. 1967 registration Mo, GH-245673 dt DRGTAAN
M 4. Leasehold land bearing city surday na. 525, privata sub plot mo. 3 of sl plot o, 31 paee,
TP Schama No, 7 of Maowe: Mithipur, Ta.Ciy, Registraion Dist. Sab Disl. Ahmedabad -
Ti0dhay), Praperiy belonging o 1) Panchal Vialshal Chintan, 2] Panchal Cnintan Menbhal
Boundaries are as under: Exsl: Flal Ko, 0-507 Weost inbemal Rodd & Open Landscape Area
Morsh: Fial Mo, 0903 Sauth; Open space and 18mirs, Wide Read
Date: 31.08.2026
Place: Ahmedabad

Sdi- Authorized Officer
Bank of Baroda

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insalvency and Bankruptcy Board of india

(Inzalvency Resolulion Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF
SANFORD VITRIFIED PRIVATE LIMITED

N __ RELEVANT PARTICULARS
Mame of Corporate Debtor
| Dabe &l incorporation af Corporil Detrlar _HEI'E'E».'E"'.H{I
Aulhorty erder which Coporate Dablor i | Regisirer of Companies; Ahmedakad
| noorporaled -'reg'rsr‘.EﬂEn: -
4. | Cerparate dendly Mo/ Limied Liagdity
| Ideniificaton Mo. of Gorporste Debior |
3 | Address of o mgisioned ofioe and Survey Koo 1211ip8, B, Sokaris Wik Sariprpar, Tal.
principal affce (¥ any) of Corpoeate Dablor | Wankanar, Cist. Rajkot, Sarlanpar. Gujaral - 3653642
& | Insateency commencement date in [31,08:2078 '
reapect of Snrparate Debtoe
7 | Essmated date of dosure of insoivency
lrmnluli:ln pronass
= | Mame and Regastration number of the
reivency professional acting & nenm
Resolution Prodassional

& | Address & smal of the nterim msclution
predasaianal, as regslered wilh e Daard

|

|L26933GI2010PTCOR 1005

[T BER0ET (e 1580 days from the inschency
_!_:-:|1|||||,:|'nr:rr|:_=1:n:|i'|||3:|

Chetan B. Patel

Reg. No,: BEELPAO02P-NI08 195201 82020112561
AFA Valid Upto ; 3005 2027

Sarkhej-Gandhmagar Highway. Thallej,
Afhmadabad-3EH54,
Email : chatanpatelcs@gmail.com
A8, Tilanwm Squans, Thallej Cross Foad,
Sarkhej-Gandhinagar Higlreary, Thallej,
Ahmedabsd-FR00549
Email | sanfardeirpigmail com
| Tk uaed for submission ol claimg)
Ph: B925002F7T
11 Lasi date far sbmssion of claims | 14.09 2026
1| Classes of craditoes, ilany, undee diusa th) | Mo ciasses idenlilied as yel
| ol sub-secon [B& ) ol seclion 21, ascarined
| tlg."! e inlenen Fesadiban Profsssanal

1l.:.:-'"n:||.||'{'-5-'5 and g-mesl |0 be ursed Kr
comaspandence with Ha-Intenim
Reselubon Protessional

'SANFORD VITRIFIED PRIVATE LIMITED |

[ A-106, Tilanmm Square, Thaltaj Gress Road, -

11, Name:s af msoboncy professionatzidentifiod | Mo sasses waniifed a5 et
i0 act as authonsed epresentaive of cadiors
| nadass (Fvee names forsachclass)
14.|[a] Redavant forms and
1o} Detads of aushonzed repeesentativas
are-gyaiahbie ot

| 1a) Wetink. hitps./ibbi. gov inthomeidowniaads
Pripsical Addmss
[Corraanondence Address of RP 3z &t Mo. 10 abowe]

Insohvency Resciuiicn Process of SANFORD YITRIFIED PRIVATE LIMITED an 31,08, 2026,

wilh proof on o bafore 14.00.31026 40 the Interim Resokiion Professonal a2 tha address mentomed
apainstentry Mo 10 sboe

subimil the claims wilh proofin parson, by posior by elecranic means.

guthorized representativa from amang e thras insabvency professiorais lsted against entry o 13 toan
a5 authorized representativa of e class [specify dass] in FoemCA-MNat&pphcatla
. amiksion of false or misleading proals of clairm shall attract penallies.

addis

Date @ T8 2026
Placa: Ah. dabad

Nofice is hemeby given that the Nationsl Company Law Trbunat, Armedabad Bench, Court-, wids iis!
Cirder dated 3108, 2025 passed in CPIB) Mo, 2 of 2026, has crdaned the commencemeni of 8 Conporats |

Tha cradion of SANFORD VITRIFIED PRIVATE LIMITED are hencty caled upon to submil Shai dalms |

Thafinancit raditars shall submi et camswith ool by elpctrons means only. allather credilors may |

A Tnanaal credice belonang 10 a dass, ag dsled agairal &nley Ma, 12, shal indichie 15 dhace ol |

IP Chetan P Aatel|
Interim Razolubon Professional, Sandprd Vilrified Prive!  cimiled |
Regn. No,: IBBYIPA-CO2IP-MOGE1A2019-7 2002561 |

s A Gesta Limed

HILLTONE SOFTWARE AND GASES LIMITED
CiN : L35201 G 593PLCOZ0620
Reglstered Office : B4, K B Complex, Dairy Road, Mehsana Gaarat - 384002, Indéa
Phone : (02762) 255282
E-mail : hillonegesasifyahoa.com; Website ; wwwhilioneGases.cam

motioe of 33nd Annwal General Meeting, Book Closure and Kemode E-Yoling intarmation

hiatice is heraby graan that the 33m Annual General Meating 'AGM') of the Comparny will be

hield frough Video Conferencing VC') or Other Auda Visual Mears ['OAVM'}) on Frday, 254

Sepbamibmar, 2020 al 0300 PM, pursuant 1o the appicable pravisions al the Companees A,

2013 and Rules fremed thene under razd wih General Clrefar Noa 1402020, dabsd 080402030,

TT2020 daled 030472030 ard subsaquant circular issued in this ragand with [e%as! baing General

Crcular Mg, 032085 daled September 22, 2025 =sued by the Mirsiry of Coporale Aflairs

‘MCA Circulars'] and SEBI Circular Wos, SEBWHOICFD/CMODSICIR/PIZ020TE,

5. "WHOVCFMCMDACIR/PI202111 ,SEBUVHOICFDICMD2ICIRIPI202 2162 and

SEBL, WCOFDNPoD-2PICER0Z Y datad 10 May, 020, 15 Janwary, 2021, 13th May, 2022,

&h Janu vy, 2023 end Ochaber 3, 2024 respactvaly [(SESI Circulars’| withaul the physical

presance of e members al he masling o Irssc] the Buesaess as sal oul i 1ha Nalice ol

33rd AGM

Pursizant i the above cited MCA droulars & SEBI Cirrular, the said Mofice alang with the Anrusl

Rapart for FY. 2025-24 intar-alia containing Diractors Rapar, Audilors Repors and Audiled

Financial Statements (Stardaione) has been depatched b the Members on their emalls-ds

ragstered with the Company/ BT Depository Percipents and the same is a0 avelable on

Ihe wabsibe of lha Company al www hillonegases.com. The @spalch of aboye-meniioned Malica

of AGM along with the Annual Report has been completed an [2nd September, 2026, In

compdance wilh the proveions of Sacthion 108 af the Companies Act, 2093 read wilh Rule 20

o e Compamies iMaragemant and Admmestaton) Bubss, 214 22 amncked o e i lirs,

Regulation 44 of SEBI (Listing Chligations and Disclosure Requirements) Regudations, 2015

and Secretanal Standard dn Gaparal Maedngs E2uad by The Instibide of Company Secredarias

of Inclia

I, Thie Company 5 providing remaote e-voting facility 83 well &5 e-voting facility during the AGM
1o its Mambers to cast feir vale by efecinanic maans an fhe Resalutions set out in the Maltizs
of fhe 23rd A,

b Day, Date dnd Time of commencement of remabs evabing: 2158 Septembar, 2026 (09:00
am.;

i Day. Dabe grd Time of end of remate e-voding: Z4th September, 2026 (500 pn.d;

. Cul-pff dale : 16th Saptamber, 2026,

v Any perscon wha soquires shares of the Campany and becomes a Member of the Camgany
after the dispatch of AGM Notos and holds shares as on (e cutolf date Le 16T Seplember,
2026, can obtain their Seguence Mo, far e-voting by sending a requast an
secralarial hillkone@pmail.com and cast vile aler lokawing the instruchions insluding
ristnictions relating to User I0 & Password a3 provided in the AGM Natice, which is avalable
an fhe websia of the Compary and MOEL. However, if you are slready ragistered with NOEL
for resmale -voling hen you G ese your axisting Lses 1D 3nd Passeond for Gsling pour
Wie!

i, The mamaes wha will be sttending the AGK through VE or OAVM ard have nat cast ther
wale on lha rezolilions through rémota e-voling and ans ofheswisa nal barred from dioing 50
shal be able o exercise thar vating rghts dunng the AGM. The facility for &-voting shall ba
made avalable through e-voing system dunng She AGM. The manner of voling through the
a-yaling systam dunng the AGN (of Mambers 5 provided in ths G Modcs;

vil. The Members are reguisted b nots thal: a) Remolé evoling module shall be deabled by
WOSL for vating after 5200 pomean 24th September, JI2E: b) Tha mambers who have already
agt thair vale through remole e-<oling may allend the meating through VT or AWM bul
snal mol be enbtled to casl ther wale agam hoough the a-voting Syslem avaialie dmrg L5
AGH: oy Members holdirg sharas as on the cut-offdate ie. 16th Septembsr, 2028, shall
gty ba enlithed 1o avall the facilily of remole e-yoding o a-vehng system al tha 33ed &GN,

Tr detailed procedure for remote e-vating is contadned in he MNotics of (he AGM. Any

7 Aryiorievance relating o e-voling and issues relating to aftending AGM through VT or (8l

.80 ba addrazsed fo tha Compary o Mr. RITALEUMAR SHAH, Whale Time Directar, Hilbona

software & gases imited, B4, K B Complax; Dairy Road, Mehsana Gujasal - 384002, Plane

*Phare - (HETE2) 255253, Emad - secretana hillone@Eamai.com and isues refating o E-voling

can be saeked af avolngifirsd co.in. Mambars may also wiba o NSOL, Trade Waorid, "A° Wing,

dth Floor, Kamala Mills Compound, Senapali Bapat Mar, Lower Parel, Mumbal - 400013

For. Hilltone Software & Gases Limited

Wiket Shah
Diate ; 0302026 Managing Direstor
Place : Mahsena DI ;- O02TELEE

: RUDRA GLOBAL INFRA PRODUCTS LIMITED

(Formerly Known as M.D.Inducto Cast Limited)
CIN: L28112GJ2010PLC062324
Regd. Office: Plot No D/60, “Rudra House" 2nd Floor, Near Rammantra Mandir,

Kaliabid Bhavnagar 364002, Gujarat, India.
Tel: +91 278 2570133, Website:-www.rudratmx.com, E-mail:- info@mdgroup.in

MNotice is hereby given that;

notice of 16th Annual General Meeting,

Report,

mail address: cs@mdgroup.in.

24,2026 at 05.00 P.M

meeting.

transparent manner.

any further clarification.

Place: Ehavnagar
Date : September 02, 2026

Notice of the 16th Annual General Meeting of the Company

1. The Sixteenth (16th) Annual General Meeting ("AGM™) of the Members of the Rudra Global Infra Products Limited ("The
Company”) will be held at Plot No D/60, "Rudra House™ 2nd Floor, Near Rammantra Mandir, Kaliabid Bhavnagar 364002,
Gujarat, India on Friday, September 25, 2026 at 10:00 A M. to transact the Ordinary and Special Businesses as set out in the

2. Company decided August 28, 2026 (Cut-off date for sending Notice and Annual Report of 16th AGM). Electronic copies of
the Motice of the 16thAGM and the Annual Report of the Company for the financial year 2025-26 were sent 1o afl the members
whose emall IDs are registered with the Company / Depository Participant(s). For Members who have not registered their e-mail
addresses, the Company has dispatched a physical lefter containing the web link to access the Nolice of AGM and Annual

3. The investors may contact the Company Secretary for redressal of their grievances/queries. For this purpose. they may
either write to her at the registered office address or e-mail their grievances/quenas to the Company Secretary at the following e-

4 A5 per Section 108 of the Companies Act, 2013 read with rule 20 of the Companies (Management and Administration)
Rules, 2014 as amended and Regulation 44 of SEB| (Listing Obligations and Disclosures Requirements) Regulations, 2015, the
Company is pleased o provide the members the facility to cast their votes electronically from a place other than the venue of the
AGM (remote E-voting) on all resolutions set forth in the Notice, for which the Company has engaged the services of Kfin
Technologies Limited as an E-voling agency. All the members are informed that;
A. The Ordinary and special businesses as set outin the notice of AGM may be transacted through voting by electronic means,
B. The remote e-voting shall commence on Tuesday, Sepltember 22, 2026 at 09:00A.M. and will end on Thursday, Sepltember

C. The cut-off date for determining the eligibility to vote by electronic means or at AGMis September 18, 2026.

0. Any person, who acquires shares of the Company and become member of the Company after dispatch of the Nolice of AGM
and holding shares as of the cut-off date i.e. September 18, 2026, may obtain the login 1D and password by sending a
request al evoting@kfintech.com However, if you are already registered with Kiin Technologies Limited for remote e-voling
then you can use your existing user 1D and password for casting your vote.,

E. Members may note that a) the remote e-voling module shall be disabled by Kfin Technologies Limited after the aforesaid
date and time for vating and once the vote on a resolution is cast by the member, the member shall not be allowed to change
it subsequently; b) the facility for voting through ballot paper shall be made available at the AGM; c) the members who have
casttheir vole by remole e-voling prior te the AGM may also attend the AGM but shall not be entitied to cast their vole again,
and d) a person whose name is recorded in the register of members or in the register of beneficial owners maintained by the
depositories as on the cut-off date shall only be entitled 1o avail the facility of remole e-voting as well as voting in the general

5.  The Notice of the 16th AGM as well as Annual Report for the financial year 2025-26 is also available on the Company's
website www.rudratmux.com, on the website of Stock Exchanges whera the equity shares of the Company are listed, at
www._bseindia.com {BSE Limited) and www.nseindia.com (National Stock Exchange of India Limited) and on the website
Kfin Technologies Limited i e. hitps:/fevoting. kfintech.com.

6. Thecompany has appointed Mr. Nandish Dave (COP: 13948) as the Scrutinizer to scrutinize the voting process in fair and

7. Any Query or grievance connected with the remote e-voting may be addressed to the Company Secretary of the Company
al E-mail cs@mdgroup.in or you may refer the Frequently Asked Questions (FAQs) for Members and remote e-voting user
manual for Members available at the download section of hitps:/fevoting. kfintech.com/or call on toll free na.; 1800 309 4001for

For, Rudra Global Infra Products Limited
= 5D -

Sahil Gupta,

Managing Director

DIM: 02941599

epaper.financialexpress.com

.. . Ahmedabad
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UMIEIED PAYMENTS INTERFACE

ASB # Simple, Safe, Smart way

UPI-Now available in ASBA for Retail Individual Investors and Non - Institutional Investor applying for amount upto ¥ 5,00,000/-, applying through
application directly to the ASBA Bank {SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensura that the bank account used for bidding is linked to their PAN. Bidders must ensure that
their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020, issued by the Central Board of Direct Taxes and the subsequent press releases, including press releases dated June 25, 2021 and
September 17, 2021 and CBDT circular no.7 of 2022, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

Registered Brokers, DPs and RTAs. UPI Bidder also have the option to submit the

of Application!!!
#applications supported by blocked amount (ASBA) is a better way
of applying to issues by simply blocking the fund in the bank
account, For further details, check section on ASBA.

Mandatory in public issues.
No cheque will be accepted.

process, please
Action.do'

Spensor Banks for the Offer, in accordance with
free number; 18001201740 and mail Id: ipo.upi@npci.org.in.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i} Retail Individual Investors in the Retail Portion; (i) Non-Institutional Investors with an application size of up to Z 0.50 million in the Non-Institutional Portion. For details on the ASBAand UPI

refer o the details given in ASBA form and abridged prospectus and also please refer to the section “Offer Procedure

and |n the Genaral Information Document. ASBA bid-cum-application forms can be downloaded from the websites of the Stock Exchanges and can be obtained from the list of banks that is displayed on the website of SEBI at
%ov iweb/other/Other, '7doRecognisedFpi=yes&intmid=35 and hitps:/fwww.

refertom ink: www.sebi.gov.in. UPI Bidders Bidding using the UPI mechanism may apply through the

the requirements of the SEBI Circular dated November 1, 2018 as amended. For Offer related queries, please contact the BRLM on their email IDs as menticned below. For UPI related queries, investors can contact NPCI at the toll

*on page 505 of the RHP. The process is also available on the website of Association of Investment Bankers of India {"AIBI") and Stock Exchanges

scgirﬂsabtwwumarfomrm .do?doRecognisedFpi= yes&intmId=43, respeciively as updated from time fo time. For the list of UP| apps and banks live on IPO, please
and mobile applications whose names appear on the website of SEBI, as updated from fime to time. HDFC Bank Limited and ICICI Bank Limited have been appointed as

An indicative timetable in respect of the Offer is set out below:
Submission of Bids (other than Bids from Anchor Investors):

Bid/Offer Programme

Bid/Offer Period (except the Bid/Offer Closing Date)

Eventindicative Date

Submission and revision in Bids |

Only between 10.00 a.m. and 5.00 p.m. IST

Bid/Offer opens on
Bid/Offer closes on

Tuesday, September 8, 2026"
Thursday, September 107

Bid/ Offer Closing Date*

Finalisation of Basis of Allotment with the Designated Stock Exchange On or about Friday, September 11, 2026

Submission of electronic applications (Online ASBA through 3-in-1 accounts) - For Retail Individual Bidders

Only between 10.00 a.m. and up to 5.00 p.m. IST

Initiation of refunds (if any, for Anchor Investors)funblocking of
funds from ASBA Account*

On or about
Tuesday, September 15, 2026

Submission of electronic applications (Bank ASBA through Online channels like intemet banking, mobile
banking and Syndicate UPI ASBA applications where Bid Amount is up to 10.50 million)

Only between 10.00 a.m. and up to 4.00 p.m. IST

Credit of Equity Shares to dematerialized accounts of Allottees On or about Tuesday, September 15, 2026
Commencement of irading of the Equﬂy Shares on the Stock Exchanges| On or about Wednesday, September 16, 2026

Submission of electronic applications (Syndicate non-retail, non-individual applications)

Only between 10.00 a.m. and up to 3.00 p.m. IST

*Our Company in consuitation wmmnmmmmmmm»mmmmmm. The Anchor investar

will considered
MMMMMWMWMMMWW
nd tim shalf be at 5:00 pm on Bidf Offer Closing Date.

Submission of physical applications (Bank ASBA)

Only between 10.00 a.m. and up to 1.00 p.m. IST

exceeding fwo Working from the
| perday or 15% permmw?gfsrheome

ough the UPI

‘ln mdmmmm&mﬁh the ASBAAccounis

Submission of physical applications (Syndicate non-retail, non-individual applications of QIBs and Nlls where
Bid Amount is more than 10.50 million

for cancalation/ withdrawsl/
Only between 10.00 a.m. and up to 12.00 p.m. IST and o nts ara any of muipe smorts for (foram:
Syndicate members shall transfer such applications to banks before 1 p.m. IST Voh suoh amounis werg

mmmmmm platform unti the

ﬁomdmmﬂ)ﬁ memmu NM{M
blocked til the date of actual unblock; Nwﬁlgufmurﬂsmﬂmlﬁu mmm
dayor‘l&%p«mwof#ndﬁmm mm MMMMMMM

Modification/ revision/cancellation of Bids

unblock; (v) any dslay in

unbiocking of | pmhl;
"'ﬂw_urdeyarwx mmd
the SCSB

Upward revision of Bids by QIBs and Non-Institutional Bidders categories#

Only between 10.00 a.m. and up to 4.00 p.m. IST on Bid/ Offer Closing Date

reaponsible for dm
,m%rmgmrm hmm The Bidder ahall be
FD, ILZ.I"CIR!P;'?OZ'J 43&"1

MMemumr in
rhe SEBI ef.rcufar no. Si M dated March 16, anm pursnw SEBI cfmuia%o.
no. SEBUHO/GFDIDILICIRIPr2022/51 dated A 2022, read with SEBI Master

Upward or downward revision of Bids or cancellation of Bids by RIBs

Only between 10.00 a.m. and up to 5.00 p.m. IST on Bid/ Offer Closing Date

Circuiar no. HO/48/14/1 MCFD-R)D@W 2026 L‘Jee.lfeﬂ! nmflbrm of doubt, shall be deemed to be

* UPI mandate end time and date shalf be at 5:00 pm on Bid/ Offer Closing Date.

zmtw

smmwmmmm1 mmm 2022
HO/38/1211{1)

Master Circuiar na.

%ﬂw WWWMSCS&H:WQ

/2480/1/M dated March 16, MTWSEE'MM
wmwaw May 30, 2022 read with SEBI
MWG mmmmw

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, in consultation with the BRLM, for reasons
to be recorded in writing, extend the Bid / Offer Period for a minimum of One Working Day, subject to the Bid/ Offer Period not exceeding 10 Working Days. Any revision in the
Price Band and the revised Bid/Offer Pericd, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing a public ntice, and also by indicating
the change on the website of the BRLM and at the terminals of the Syndicate Member(s} and by intimation to the Designated Intermediaries and the Sponsor Banks, as
applicable.

This is an Offer in terms of Rule 19(2)(b) of the SCRR, read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
terms of Regulation 6(1) of the SEBI ICDR Regulations, wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified
Institutional Buyers (QIBs) (such portion, the QIB Portion), provided that our Company in consultation with the BRLM, may allocate up to 80% of the QIB Portion to Anchor
Investors on a discretionary basis (Anchor Investor Portion). 40% of the Anchor Investor Portion shall be reserved for allocation as follows: (i} 33.33% shall be reserved for
domestic Mutual Funds and (ii) 8.67% shall be reserved for life insurance companies registered with the Insurance Regulatory and Development Authority of India under the
provisions of the Insurance Act, 1938 and pension funds registered with the Pension Fund Regulatory and Development Authority under the provisions of the Pension Fund
Regulatory and Development Authority Act, 2013, subject to valid Bids being received from them at or above the Anchor Investor Allocation Price. Any undersubscription in the
reserved category for life insurance companies and pension funds may be allocated fo domestic Mutual Funds. In the event of under-subscription, or non-allocation in the
Anchor Investor Partion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (Net QIB Portion). Further, 5% of the Net QIB
Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for allocation on a
proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid Bids being received from them at or above the Offer Price. However, if the aggregate demand
from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB
Partion for proportionate allocation to QIBs. Further, (a) not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which (i) one third
shall be reserved for applicants with application size of more than 00,20 million and up to 11,00 million, and {ii) two-thirds shall be reserved for applicants with application size of
more than 0 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional
Bidders) and (b) not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject fo valid Bids
being received from them at or above the Offer Price. All potential Bidders (except Anchor Investors) are mandatorily required to utilize the Application Supported by Blocked
Amount {ASBA) process by providing details of their respective ASBA accounts and UPI ID in case of RIBs using the UPI Mechanism, as applicable, pursuant to which their
corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (SCSBs) or by the Sponsor Banks under the UPI Mechanism, as the case may be, to the
extent ofﬂ;fe respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through the ASBA Process. For further details, see ‘Offer Procedure’on
page 505 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID {for UPI Bidders bidding through the UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid cum
Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for UPI Bidders bidding through the UPI
Mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar to the
Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be used, among
other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants are advised to

REGISTRAR TO THE OFFER

update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any delay resulting from
failure to update the Demographic Details would be at the Bidders'/Applicants’ sole risk. Investors must ensure that their PAN is linked with Aadhaar and are in
compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September 17, 2021 and CBDT
circular no.7 of 2022, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

Contents of the Memorandum of Association of our Company as regards its objects: For information on the main objects of our Company, please see the section “History
and Certain Corporate Matfers - Main Objects of our Company” on page 333 of the RHP. The Memorandum of Association of our Company is a material document for
inspectionin relation to the Offer. For further details, please see the section fitied “Material Contracts and Documents for inspection” on page 552 of the RHP.

Liability ofthe members of our Company: Limited by shares

Amount of share capital of our Company and Capital structure: As on the date of the RHP, the authorised share capital of the Company is ¥ 380,000,000 divided into
190,000,000 Equity Shares of face value of T 2 each. The issued, subscribed and paid-up share capital of the Company is ¥ 116,000,000 divided into 58,000,000 Equity Shares of
face value of T 2 each. For details, please see the section titled “Capital Structure”beginning on page 110 of the RHP.

Names of signatories to the Memorandum of Association of our Company and the number of Equity Shares subscribed by them: The names of the initial signatories of
the Memorandum of Association of our Company are: Allotment of 100 equity shares of face value of T10 each to Nishith Rajnikant Shah, Tushar Natverlal Dharia and Sunil
Shantilal Thakkar. For details of the share capital history of our Company, please see the section titled “Capital Structure”beginning on page 110 of the RHP.

Listing: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Qur Company has received ‘n-principle’ approvals
from BSE and NSE for the listing of the Equity Shares pursuant to letiers, both dated December 12, 2025. For the purposes of the Offer, the Designated Stock Exchange shallbe
NSE. Asigned capy of the Red Herring Prospectus has been filed with the Registrar of Companies, Mumbai- 11, situated at Navi Mumbai (RoC) in accordance with Sections 26(4)
and a signed copy of the Prospectus shall be filed with the RoC in accordance with Section 32 of the Companies Act, 2013. For further details of the material contracts and
documents available for inspection from the date of the Red Herring Prospectus until the Bid/ Offer Closing Date, see “Material Contracts and Documents for Inspection” on
page 552 ofthe RHP.

Disclaimer Clause of the Securities and Exchange Board of India (“SEBI"): SEBI anly gives its observations on the Offer documents and this does not constitute approval of
either the Offer or the specified securities stated in the Offer Documents. The investors are advised to refer fo page 485 of the RHP for the full text of the disclaimer clause of SEBI.
Disclaimer Clause of NSE (Designated Stock Exchange): Itis to be distinctly understood that the permission given by NSE should notin any way be deemed or construed that
the Offer Document has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are advised to refer
to page 489 of the RHP for the full text of the disclaimer clause of NSE.

Disclaimer Clause of BSE: It is to be distinctly understood that the permission given by BSE should not in any way be deemed or construed that the RHP has been cleared or
approved by BSE nor does it certify the comectness or completeness of any of the contents of the RHP. The investors are advised to refer to page 489 of the RHP for the full text of
the disclaimer clause of BSE.

General Risk: Investments in equity and equity-related securities involve a degree of risk and investors should notinvest any funds in the Offer unless they can afford to take
the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been
recommended or approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is
invited to ‘Risk Factors’on page 22 of the RHP.

‘ COMPANY SECRETARY AND COMPLIANCE OFFICER

Kiran Rajendra Agrawal

Prasol House, Plot No. A- 17/2/3, T. T. C. Industrial Area, Khaime M.|.D.C., Navi Mumbai,
Thane, Maharashira — 400710, India. Tel: + 91 22 61952500

E-mail: investorservices@prasolchem.com

Investors may contact the Company Secretary and Compliance Officer or the Registrar to the Offer in case of any pre-
Offer or post-Offer related grievances including non-receipt of letters of Allotment, non-credit of Allotted Equity Shares
in the respective beneficiary account, non-receipt of refund orders or non-receipt of funds by electronic mode, etc. For
all Offer related queries and for redressal of complaints, Investors may also write to the BRLM.

DAM Capital Advisors Limited

Alimus 2202, Level 22, Pandurang Budhkar Marg,
Worli, Mumbai — 400018, Maharashira, India

Tel: +91 22 4202 2500

E-mail: prasol.ipp@damcapital.in

Website: www.damcapital.in

Investor grievance e-mail: complaint@damcapital.in

KFin Technologies Limited

Selenium Tower B, Plot No.31 and 32, Gachibowli, Financial District,
Nanakramguda, Serilingampally, Hyderabad - 500 032, Telangana, India
Tel: +91 40 6716 2222/ 1800 308 4001

E-mail: prasol.ipo@kfintech.com

Investor grievance e-mail: einward ris@kfintech.com

Website: www kfintech.com

A KFINTECH

BOOK RUNNING LEAD MANAGER ‘
Contact person: Chandresh Sharma / Punest Agnihotri Contact person: M Murali Krishna

DAM
CAPITAL
SEBI Registration No: MB/INM000011336 SEBI registration no.: INR000000221

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the section titled “Risk Factors” on page 22 of the RHP, before applying in the Offer. A copy of the RHP shall be available on website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com, respectively, and on the website of the Company atwww. prasolchem.com and on the website of the BRLM, i.e. DAM Capital Advisors Limited at www.damcapital.in,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the abridged prospectus shall be available on the website of the Company, the BRLM and the Registrar to the Offer at www.prasclchem.com, www.damcapital.in. and www.kfintech.com, respectively.
AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registered and Corporate Office of Prasol Chemicals Limited, Telephone: + 91 22 6185 2500, BRLM: DAM Capital Advisors Limited , Telephone: +81 22 4202 2500; Syndicate Member: Sharekhan Limited: Telephone: +81 22 6750 2000,
Registered Elrt:kglrss,BI SCSBs, Designated RTA Locations and Designated CDP Locations for participating in the Issue. Bid cum Application Forms will also be available on the websites of the Stock Exchanges at www.bseindia.com and www.nseindia.com and at all the Designated Branches of SCSBs, the list of which is available on the websites of the Stock
Exchanges and SEBI.

icate Members: Anand Rathi Share & Stock Brokers Ltd, Asit C. Mehta Investment Intermediates Ltd, Axis Capital Limited, BAJA FINANCIAL SECURITIES LIMITED, Centrum Finverse limited, HOFC SECURITIES Limited, HEM FINELASE PVT LTD, ICIC] Securities Limited, IDBI Capital Markets & Securities Ltd, IIFL Capital Services Limited,
JM Financial Services Limited, Keynote Capitals Limited, KJMC Capital Market Services Ltd, Kotak Securities Limited, LKP SECURITIES Limited, Motilal Oswal Financial Services Ltd, NIRMAL BANG SECURITIES Pyt Ltd, Nuvama Wealth Management Ltd, PAYTM MONEY LTD., Prabhudas Lilladher Pvt Ltd, RELIANCE SECURITIES LTD, Religare Broking
Limited, RR Equity Brokers Pvt. Limited, SBICAP Securities Limited, SMC Global Securities Limited, Systematix Shares and Stocks (India) Ltd, SUSHIL FINANCIAL SERVICES PVT.LTD., Trade Bulls Securities (P} Ltd and YES SECURITIES (INDIA) Limited
Escrow Collection Bank, Refund Bank : ICIC| Bank Limited +Public Offer Account Bank : HDFC Bank Limited +Sponsor Banks : HDFC Bank Limited and ICICI Bank Limited
UPI: UPI Bidders can also bid through UP1 mechanism
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For PRASOL CHEMICALS LIMITED

On behalf of the Board of Directors

Sd/-

Place: Navi Mumbai, Maharashtra Kiran Rajendra Agrawal
Date: September 2, 2026 Company Secretary and Compliance Officer

PRASOL CHEMICALS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the RHP dated September 2, 2026 with RoC. The RHP is available on the website of SEBI at www.sebi.gov.in,
as well as on the websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at www.prasolchem.com and on the website of the Book Running Lead Manager ("BRLM"), i.e. DAM Capital Advisors Limited at www.damcapital.in. Any potential investors should note that
investmentin equity shares involves a high degree of risk and for details relating to such risk, see the section titled “Risk Facfors”on page 22 of the RHP. Potential Bidders should not rely on the DRHP filed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, for making investment decision.

This announcement does not constitute an offer of the Equity Shares for sale in any jurisdiction, including the United States, and the Equity Shares may not be offered or sold in the United States absent registration under the US Securities Act of 1933 or an exemption from registration. Any public offering of the Equity Shares to be made in the United States
will be made by means of a prospectus that may be obtained from the Company and that will contain detailed information about the Company and management, as well as financial statements. However, the Equity Shares are not being offered or sold in the United States.
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NOTICE OF 04" ANNUAL GENERAL MEETING
REMOTE E-VOTING INFORMATION

business as set forth in the Notice of AGM In compliance with all applicable provision of Companies Act, 2013 and
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¢) aperson whose name is recorded in the register of members or in the register of beneficial owners maintained

DS
by the depositories as on the cut-off date only shall be entitled to avail facility of remote e-voting as well as eudHi A B,

voting at the AGM.
The Notice of AGM is available on the Company’s website
also on the CDSL’s website www.evotingindia.com.
For any queries/ grievances related to e-voting shareholders may contact to: Skyline Financial Service Private
Limited, D-153-A, 1st Floor, Okhla Industries Area, Phase -1, New Delhi-110020, E-mail: info@skylinerta.com .
For and on behalf of
Supertech E sed

v cidlui: 03.0¢.20%

Yatender Sharma - ANEICIE
Managing Director |

DIN: 09702846
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